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MR. SPEAKER :
Shri Supakar.
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Calling-attention.

MR. SPEAKER : You can do
hulla. 1| have no objection.
12.03 Hgs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

WIDESPREAD STUDENT AGITATION IN
CERTAIN UNIVERSITIES OF UTTAR
PRADESH

SHR1 SRADHAKAR SUPAKAR
(Sambalpur) : Sir, I call the attention
of the Minister of Education to the
following matter of urgent public im-
portance and I request that he may make
a statement thereon :—

Widespread student agitation and
breach of peace in Banaras
Hindu University, Allahabad
University and other Universi-
ties in Uttar Pradesh.

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): Sir, the recent
disturbances in some of the Universities
in UP. commenced on August 30, 1968
with the Banaras Hindu University.
Soon after the announcement of the
election results of the Students’ Union,
some stray cases of assault on the stu-
dents were reported. On September 25,
a group of students stopped the car of
the Vice-Chancellor and the Rector and
beat two peons who tried to protect the
Vice-Chancellor from physical assault.
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On account of this indulgence in viol-
ence and gross acts of indiscipline, 3
students were expelled by the Vice-
Chancellor. On October 28, the agita-
tors tried to force their entry with
loudspeakers in the University Campus.
When this was resisted by the proctorial
staff of the University, the students
threw brickbats on them and wused
lathis. On November 6, a procession
was taken out in the University Cam-
pus, pressing for the withdrawal of the
expulsion orders. The demonstrators
stormed the University Central Office.
The also threatened the Vice-
Chancellor that he would be dragged
and killed if he did not withdraw the
cxpulsion orders

st Ty o (@) : 7g ey S &
faE 81
DR. TRIGUNA SEN : The Vice-
Chancellor requested for help of the
police and the District Magistrate and
Senior Superintendent of Police reached
his residence. The mob broke the gates
of ‘%e Vice-Chancellor's residenmce,
stoner: his house and indulged in brick-
batin~, causing considerable damage.
As a :esult of this, a number of police
officers and some students were in-
jured. In the University and nearby
areas Section 144 was promulgated for
15 days from the same date. On Now
ember 7, the students set fire to certain
deposits of hay of the Agriculture Col-
lege and the timber of a contractor.
Their efforts to set fire to adjoining
buildings was foiled by timely arrival
of the firebrigade and the police.

The situation has started returning
to normal since November 9 and there
has been no significant incident simce
then. From the same date, police in
uniform has remained confined to the
Vice-Chancellor’s lodge, power station,
water works and university press. The
teaching work in the University is conti-
nuing with more or less normal attend-
ance.

The trouble in Allahabad University
started on October 31, when the sto-
dents pressed the Vice-Chancellor with
a number of demands. The students
organised meetings and some of them
went on hunger strike.  Subsequently
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the hunger strike was called off but the
-agitation was restarted on November 7.
On November 9, the students indulged
in stonec throwing and damaged the
University property. Some teachers
were also manhandled. The police was
called and the students were dispersed
without use of any force. The police
left the campus thereafter. On Novem-
ber 11, a mob of students raided the
Registrar’s Office......

SHRI HEM BARUA (Mangaldai) :
Not a mob of students; a group of stu-
«dents.

DR. TRIGUNA SEN :
group of students.

MR. SPEAKER :
language only.

All right; a

This is about the

DR. TRIGUNA SEN : ...... burnt
some files and attempted to break the
door leading to the Registrar’s room.
The police was again called and the
mob dispersed. On November 12, on
several occasions, the agitators had to
be chased away by the police inside the
campus of the University. We have
been trying since last night to contact
the Vice-Chancellor to obtain the latest
information. But that has not been
possible as the telephone line was out
-of order. According to the press re-
ports this morning, the University has
been closed by the Vice-Chancellor be-
cause of continued agitations by the
students, '

In Gorakhpur University a section of
the students went on strike on Novem-
ber 8, protesting against incidents in
the Banaras Hindu University and press-
ing their own demands which include
the withdrawal of orders regarding in-
crease in the examination fees. The
Vice-Chancellor has suspended teach-
ing work in the University till Novem-
ber 16,

As the House is aware, cases of stu-
-dents indiscipline are occuring in diffe-
rent parts of the country, and even ab-
road. In this matter I fully share the
concern of the Members. It is unfortu-
nate that in several cases the students
have taken law in their own hands. I
appeal to all sections of the House not
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to ecncourage any outside interference
in the working of the Universities.

The Universities in India are autono-
mous organisations, They are governed
by their respective Acts of incorpora-
tion, as passed by the Parliament or the
State Legislature, as the case may be.
Apart from giving financial assistance,
the Government have also the responsi-
bility for maintaining law and order. If
the Vice-Chancellor of a University
asks for police help, such help has to
be rendered. In the recent disturbances
in the universities under reference, I
must say that wherever the police en-
tered the campus of the University, it
was done so on the specific request of
the university authorities,

I would also like to infarm the House
that T have received a letter from the
Vice-Chancellor of the Banaras Hindu
University in which he has expressed
the view that there is an urgent need
for a thorough enquiry into the question
of discipline and maintenance of law
and order in the University.

SHRI VASUDEVAN NAIR (Peer-
made) : Remove him first (Interrup-
tions).

st T : o A gerEd, S
# e | |

DR. TRIGUNA SEN : For this
purpose, he has proposed that the Exe-
cutive Council of the University should
immediately appoint a- Committee to
investigate the matter and make such
recommendations as may be considered
necessary or expedient for remedying
the situation and for improving the
general tone of discipline and law and
order in the University. I have accept-
ed his recommendation and I hope that
the Committee will be set up soon by
the University.

SHRI SRADHAKAR SUPAKAR :
It is no comsolation when the Minister
says that student indiscipline is the order
of the day in most parts of India and
also outside India. The tales of the
U.P. universities are most harrowing.
We are receiving reports of extensive
damage to the properties in the Allaha-
bad University. The hon. Minister has
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referred to arson in the Banaras Hindu
University. But what is very serious is
the attack on Prof. G, R. Sharma of the
Allahabad University and the alleged
attack on Prof, Pattavardhan, Proctor
of the Banaras Hindu University, thus
making the life in the campus, even
for professors, very risky. Reports have
also been received of the attempts of
dragging students from their class-
rooms and, in the past, of garlanding
all-India leaders with garlands of shoes,
which is the most deplorable state of
affairs. May I know what sieps Gov-
crnment are actually taking, apart from
merely appointing a committee in the
case of the Banaras Hindu University,—
not remaining satisfied with mere plati-
tudes that all these things are happening
throughout India and the world—to see
that this utter lawlessness in some of
the U.P. universities is strongly curbed ?
DR. TRIGUNA SEN : There is a
difference between discipline amongst
the students and the question of law
and order. To maintain discipline in
the universities, recently the Chairman
of the University Grants Commission
met the Vice-Chancellors of universi-
ties; they want a certain procedure to
meet the academic demands of the stu-
dents and they are being attended to.
About the question of law and order,
it is sometimes impossible for the Vice-
Chancellor to maintain it and, thercfore,
he takes the help of the Police to do it.
We cannot find any other solution.

wft sTwTIR W (gTgE) ¢ s,
wEeH, gaTE 3w & fareyor gegnd oY o
Iga &, AfF welrg, I AT mfa
fadae g7 a1 favafaeegt &1 st
uF dfrgfar s arsfe gowfy
@ g | "Eram gfea ae AT Ay
F o g figvg favafasmer w1 vamar
F1 &Y 37 & wferew 7 g favafar=g
F1 amen A qerfoer favafaaemt
FTET Y w7 fagrear | oA wTE ®
gt ¥ ag favafaareg a0 @
Fr e agar gr Afaw v @ 7
o3& favafaares § swe st aferer
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F T 9T CF AT T4, 99 F AOE
wifqal & 9 9T AT 9T, )
a7 7g fawafaaey oAtfes saw
F1 9T I g &, frw &1 wwmE I
w2 & ga fawafaaemt e @ d o

# ¢F a1 #t dg § 7gt e 5
7@ gftfeafs 1 famer § Fwfaee
QY a1 THo THo Yo FT T & AGAT
T §F T A0 THo THo FT 714 & |
s ifeNige i @ R
I T T F @1 AT ey arfE
7 faar afee @ @A i
FT N AT WL ST A TATE RN
feqfa a o= 7€ &, Jav sdY faren
Wit St 7 T, P Faafafare $vvw
F T frFeTT FToS FT ATHT AT
AT AT Y T G THEAT AT 4T A WY
srervay | g, fawafaae & ggsft
T Ag TN T § wE TE F o
T 9T SRS ArfE FT W TERET
gam | agt o @ T afew AT 2w
Y arfestwr fore sewreit & 7z sqf
Tt @ @ ¢ faenfaat & oF @
1 ag waEE & war & fv aTE &=
2 T A o fret e aE W g
G Y gEL fAwdl § A ¥ F | I H
IR @i 7 A & fag dav fawan
& | ggi favafaareal #1 gt swrc A
gy wtafafudl 1 SETST a9 Wl
2 3tz ag ferTor HeaT T AT el
@ E | A T TH F AT G
f§ 97 * §9 AT HeAT WG 7 I
faamdt 7€y & fogi ey a1 fi star
e 3 o & TEY €T FT I Fr<ar.
T 99 FE F AT I | AW TG
fararref 7 R §C T R § T
mwfmw-gmﬁiﬂwﬁﬁt

.2t fa & avEw aren g frw s

rmyse R ifF e M
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¥ qgr ot arg fauw ®7 & fadgw
F aem § g ag e fmer awdt ot
W oam w1 wEwmor & fE
@ faamdf @ weC #T A FEd
T @ EITA AU IR A
frtafm sremarAadi € 7 seeed
swr® favafaaraal & sq-geafaal a1
et & st & gera ST @0
at 7 g7 g F favafagredt §
e-gaaft a7 w7 agt wif 3 fa=m
F wfq sea day FT FAv EFM ?

FE AT A A7 S S f—
AT gt 97 Faew favafaaew &
qAYd iAo F fag W 43 go
&, forer wvt W1 93 g, 9 TAAE—
foF Tt @) weeT g ¥ arEwE A
aufag @t 741 781 ™, faq T I
srat & =i @1 ey fegfa st faa
grT | Az gz W FEEr fF e
vo-gaafa 2 foen e 7 fwat
TFIT AT F1E AG9Z A1 Ag 99 @
2? foaa & fr fawafaarem & Wy
=T F1 AT IAT N3 F1 3g forepor
FEEll 1 TH AWT F FAAET A
AT AT 7 |

SHRI D. C. SHARMA (Gurdas-
pur): In the Punjab university hc was
a big failurce. Why was he sent to
Banaras Hindu University ?

MR. SPEAKER : They are taking
about UP.......

DR. TRIGUNA SEN : I wel¢come
the suggestion of hon. Member, Shri
Prakash Vir Shastri, He said that poli-
tical parties should not interfere in
the administration of universities. If
the parties could come to an under-
standing it will be a good day for
academics in this country. Sir, secondly,
he said this, if I have understood him
right, he referred to the students and
-said that I was with them to drive away
‘the Vice-Chanoellor.. .
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SHRI ATAL BIHARI VAJPAYEE
(Balrampur) : That is what they think.

SHRI NATH PAI (Rajapur) : That
is what the students say. That is what
he said.

DR. TRIGUNA SEN : That is a
different issue. They ought to- have
met me, because I was always available
here. But the question is what was
the Vice-Chancellor doing to maintain
peace and order, law and order in the
university. I was directly in contact
with him every day and I know what
is happening there and we are all con-
cerned about the law and order.. If
anybody has got any idea like this that
I am advising that the Vice-Chancellor
should go, I think I should clear his
mind, it is a down-right lic. The third
question is about the ex-chancellor or
ex-vice-chancellor of Benaras Hindu
University not having gone there. All
my life I resisted any interference by the
Government in the autonomy of the uni-
versity, for 36 years of my life; and 1
do not feel that Government should in-
terfere in the administration of a uni-
versity when the vice-chancellor is there
and he is managing the affairs of the
university to the satisfaction of the
Government. Since I am in touch with
him every day I did not feel it necessary
that the Minister should go there.. .

SHRI HEM BARUA : What about
the fear element ? He did not go there
for fear of being molested. .

DR. TRIGUNA SEN : You are
mistaken.

SHRI S, KUNDU (Balasore) : The
hon. Minister in his statement bas refer-
red to students indiscipline in India and
also abroad. Sir, there is no doubt that
the youth throughout the world are in
revolt against the established society.
They are against the norms which have
been prescribed by their predecessors.
The most unfortunate thing is this, that
this movement has no positive direc-
tion and a purpose behind it. It has
cost us quite a lot. The university cam-
pus has been a centre of orgy and
violence and for spread of communal
hatred. The hon. Minister has said and
rightly, and he has sought our help also
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in that, that we must not interfere in
‘university autonomy. More than he,
we on this side have always stood for
university autonomy, and the records
will prove it. But by and large, during
the last twenty years, the vice-chancel-
lors have been lured for higher promo-
tions, and there has been a constant in-
terference in the autonomy in the sensc
of pushing a certain candidate for ap-
pointment. . . .

SHRI NATH PAI : Defeated Con-
gressmen.

SHRI S. KUNDU : And there has
been a tendency to give defeated Cong-
ressmen some jobs there and so on and
so forth,

SHRI NAMBIAR
There comes politics.
<

SHRI S. KUNDU : In these cir-
cumstances, I have a grave doubt
whether the hon. Minister would be
able to see that autonomy is not inter-
fered with. But I would like to sound
a note of caution here that this auto-
nomy does not mean a free licence to
do whatever they like, There have
been very serious allegations; I am not
going into them:; I have reports with
me, of murder, rape and such things
and violence and so on.

(Tiruchirappalli) :

Now, a committec is going to be
appointed by the executive committec.
One of the members of the executive
committee, namely Shri Achyut Pat-
wardhan bas already resigned; per-
haps, the hon. Minister knows that, In
this executive committee the people of
India have little reliance. What I would
suggest is that let there be a high-
powered independent committee appoint-
cd, consisting of topmost educationists
of the country to go into the problem,
not of violence and communal hatred.
but the genesis of the students’ indis-
cipline, of which Banaras Hindu Uni-

versity,  Allahabad  University or
Gorakhpur University is a case in
point.

DR. TRIGUNA SEN : That is what
the vicechancellor has also recom-
mended. Thbe vicechancellor is ap-
pointing a committec to enquire into
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this matter. As for indiscipline among
the students, there are various causes.
I must mention one cause, When I
was in the House here yesterday, I saw
one. The boys who sit above in the
galleries see how we behave and learn
a lesson from that also. There arc
so many other causes also. It be-
comes very difficult to tell the boys to
behave well when 1-.do not behave weil.

SHRI HEM BARUA : Is it a
rhetorical flourish? Is it a reflection
on you when he makes a reference to
what happened here yesterday ?

SHRI NAMBIAR : By seeing that
the students will learn how to fight for
progressive causes, and they will learn
how to bechave; when an oppressive
machinery is at work, the youth will
know how they should fight it back.
They will learn that lesson; that is good
for the future generation and the wel-
farc of our country. Let them learn
that lesson,

SHRI S. M. BANERJEE (Kanpur):
I have all regard for Dr. Triguna Sen
not in his capacity as Minister but in
his capacity as an eminent educationist.
The statement read out by him is just
one side of the story, and I am afraid
that this is exactly what Mr, Joshi, the
vicechancellor has issued to the press
and has becn telling all pecople. I
would like to know whether it is a fact
that in the Banaras Hindu University,
in that particular clection which had
resulted in all that turmoil, he acted in
a partisan manner and he was siding
with a particular group in order to see
that his candidute won. It is something
unheard of. I have newver heard of a
vice-chancellor taking interest in a parti-
cular clection. The hon. Minister was
himself a vice-chancellor and an undis-
puted and one of the most beloved vice-
chancellors of the Jadavpur University.

Today when he is making a statement,
the Banaras Hindu University campus
has been virtually converted into a con-
centration camp with morc than 2,000
men from the provincial armed cons-
tabulary with their lathis etc. there.

SHRI NAMBIAR: There are also
the CRP men in plain clothes there.
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SHRI 5. M. BANERJEE : Again,
in Allahabad, what has happened ?
There have been demands of the stu-
dents which have been outstanding for
long. After retirement, Shri R. K.
Nehru had no job and he was thrust
there as vice<hancellor and he was un-
able to solve the problem.

In Gorakhpur, merely because the
students wanted to sympathise with the
students of the Banaras Hindu Univer-
sity who were mercilessly beaten up by
the police, the university has been
closed. In my State, the Banaras Hindu
University has been converted into a
police campus, the Allahabad. Univer-
sity has been closed and the Gorakhpur
University has been closed, and if the
students of Kanpur University or any
other university go on a sympathetic
strike just to sympathise with the stu-
dents of the Banaras Hindu University
those universities also will be closed.
This is the state of affairs under the
President’s or Governor’s rule in U.P.

The hon. Minister has said that the
crecutive council of the  university
should immcdiately appoint a com-
mittec. This particular executive coun-
cil is hcaded by the vice-chancellor
himself. It is a peculiar thing that a
person who is guilty or who is supposed
10 be guilty—he may not be guilty—and
against whom a memorandum was pre-
sented by the All India Students’ Fede-
ration on the Bth November, 1968—is
himself going to appoint a committee.
The students had presented that memo-
randum and discussed the matter with
Dr. Triguna Sen; and they say that the
students had been patted on the back
by Dr. Triguna Sen and they had been
told that the vicechancellor would go
away and so on; they never said that;
they are here today and they never said
that he had given them any assurance
like that. It is a false thing which is
being said against the students. They
are all mature people and they can
never issue that kind of statement, They
are malure, in fact, much more mature
than muny Congressmen here.

SHRI RANIJIT SINGH (Khalilabad):"
More maturc than Congressmen is not
much of a compliment.
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SHRI S. M. BANERJEE : The stu-
dents can be mature. How does my
hon. [riend deny that ? Shri Ranjit
Singh was a Major in the Army, but
we are not minor; we are also major.

Till that high-powered committee is
appointed, may I know whether as de-
manded by Shri S. Kundu, a delegation.
consisting of all the ‘political leaders
here or consisting of one representative
from each group headed by the Educa--
tion Minister himself would go there
or a parliamentary committee consisting
of representatives of all parties will go
there so that thc students and others
who want to give evidence can do, so
without any fear of the vice-chancellor?
I would like to know whether such a
committee will bc sent there by the
Education Minister. '

DR. TRIGUNA SEN : The hon.
Member has asked three questions. The
first is whether the vicechancellor
worked in a partisan spirit during the
last election of the students’ union. As
far as my information goes, the vice-
chancellor was in Australia attending a
(Interruptions).

SHRI S. M. BANERJEE : I have
documents here with me and I am pre-
pared to prove it.

DR. TRIGUNA SEN : The vice-
chancellor was in Australia for a long
period of time during that period be-
cause of the Commonwealth Universi-
ties Conference.

SHRI HARDAYAL DEVGUN
(East Delhi): He broadcast from Aus-
tralin via Peking.

DR. TRIGUNA SEN : I do not
believe that, But it is a fact that the
hov who contested for the presidentship
of the unjon was actually not eligible
to stand for election.

SOME HON MEMBERS : How ?

DR. TRIGUNA SEN : I do not
know how or whv. But it is a fact, But
that does not mean that the vice-
chancellor acted in a partisan spirit,

SHRI S. M. BANERIJEE ; That
was the cause of the trouble.
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DR. TRIGUNA SEN : Anyway, it
is & fact that he was not eligible,

SHRI S. M. BANERJEE : 1 have
the documents here with me. 1 am
prepared to lay them on the Table of
the House and that will prove that the
vice-chancellor is not only misleading
the Education Minister but he is mis-
leading the entire country, In fact, he
should be sacked immediately.

DR. TRIGUNA SEN : The second
question is whether the PAC is still
there in the campus. I said ‘Yes’, The
police is still there in the campus. Since
the date of promulgation of section
144 they are therefor fifteen days
nearly. So, that is correct,

As regards the committee which the
executive council is going to appoint,
the vice-chancellor will not be a mem-
ber of it; there will be a judge of the
High Court and an eminent education-
ist, but not the vice-chancellor to in-
quire into this matter.

SHRI S. M. BANERJEE : Why is
not a delegation of Parliament Mem-

bers being sent there ? What is his
objection to that ?

st Szw fagrdt sraddy ¢ SO
#EYRE, & Fvi Favafaarers & faafagi
Y AT FETIR] Y qETE AT AvEAT
g forgit 723t WY geeardl F yuwl
# fawea s fawafaaen #1 @d
T g\ a7 famafagreg a=< fwg oy
@ & afe foeg famafaaem Frac &<
#t feafa 7gY sk #aif arfa=err faemd®
qgAT ATEd 3, AUHT TIRAT TEET
ATGAE AT (Z3T AT AW F1 ag sfaFre
g1 fear s a& 1 f & favafaa=a
wife F1 w7 77 { S ToAfas g
Frqfa ¥ fau adead & afex s sdfra
e

oft srpey g (AT STCOqHe
Qo ¥ §¥F 7 79 & qrq aeven< faar
¢ 9u% faars agy SiwaT ¥ Qv
&Y fomm )
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SHRI BAL RAJ MADHOK (South
Delhi): Here is a guilty conscience.
(Interruptions). )

MR. SPEAKER : Does Shri Amrit
Nahata want the same kind of trouble
here today also ? Why is he so much

upset ? I do mnot understand. The
hon. Member is not attacking the Cong-

ress. His name is there on the Order
Paper, and, therefore, I have called

SHRI D. C. SHARMA : He is giv-
ing a chit to the Vice-Chancellor.

MR. SPEAKER : Does not matter.
If one member has a right to condemn,
another has the right to give a chit.
Every member is equally entitled in this
House in this respect.

st e g st @ swE
wgrzT, 1 arm w7 g s faamet ok
qreTraE 1T a7 fawfagmay § smddt
wfeT AT w37 IATF F IIAWN FT F
ANl ¥y w1 fAeT FI0 )
faafqamer 7a3 w3 Tfge; fawm-
faamag a== 7@ g adfzw)

e fauafaeaas 7 o1g T2ae i
37 gark faa, o Tro THo e,
¥ OF 9@ AT 1 ATCH FAU TN
g1 TG | (wwwETr)

sit wfer waw (@ron=) @ F@t
Ao T@> T To F 7A4I7 FT AGIT
wArTr Fte 731 FAafa i 3ro 9

faar T

SHRI KANWAR LAL GUPTA :
(Delhi Sadar): He is a communist in- -
filtrator in the Congress Party. He is

not the only one; there are four or
five such infiltrators.

MR, SPEAKER : Order, order.

st swew fagr@t ool ;- wRTe ¥
a*ﬁrﬁﬁquitﬁfmzfmit&
T q9x § 1327070 F1 I @R Bt §,
ITFTQE AT T AGT F AT @
wgw g1 93 AT fet @ ¥
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meafrea gl € | ag F9 & F7 gATL
@ ¥ weatga A8 &1 ©F faoue
wfe 1 T F @ 7 39 Fr fooe
T@AT AR § | A LT FT W@E -

““The present trouble in the University
has a genesis in an unboly alliance bet-
ween a section of the senmior professors
in the University who have a vested
interest in removing the present Vice-
Chancellor and the student bodies of
the Leftist parties. Though their inte-
rests arc different, yet they combined
on one objective, their antipathy to-
wards the Vice-Chancellor who has
proved a tough administrator. From
the time Dr, Joshi took charge—hbe ac-
cepted this post after seven others had
declined—this group led by a senior
professor of technology werc on their
toes. Unless these eclements arc dealt
with firmly, it is doubtful if the Univer-
sity would breathe a peaceful air and
any outside educationist would like to
accept the VC's office in this Centrally-
administered University™,

§ foer w=h ¥ 7 ST TR E
f favafaers ¥ aret 1 o % fao
Y FAEY FATE AT @Y &, v ag W+
FAGFT FY qEA=T F A F G AW
FM, FY THGRT AT FRT ATMA F
AR ITEIAT § AYT FHT FAHT qorfas
AR N FT v & | 7 @ § f
7 wgrRm 3 woAr feafa wwe Ay
&) 8T T A I %1 gaT &, g7 fama-
feare wy worifas asEr 7@ T
B &, T AV qTAT AR §, FH I
& el B AT AG A IT 1

DR. TRIGUNA SEN : I have

nothing to say.
SHRI ATAL BIHARI VAJPAYEE:
A definite question was asked.

7 & wew g & fiF Far F RS arsaTowy
F 0T ¥ o w37V )
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DR, TRIGUNA SEN : Vice-
Chancellor has the full liberty. 'He

has suggested in his letter that the Exe-
cutive Council is going to appoint a
Committee to go into it. I quote from
his letter in which he has expressed the
view ‘that there is an urgent need for
a thorough inquiry into the question of
discipline and maintenance of law and
order in the University’,

SHRI ATAL BIHARI VAJPAYEE:
It is a limited question.

DR, TRIGUNA SEN : 1t is not,
because he has not mentioned students
only. He has referred to the causes
of the present trouble in the University.
I think that covers everything. It do
not like to dictate to him,

12.33 Hgs.

PAPERS LAID ON THE TABLE

WEST BENGAL NOTIFICATION MAKING

CERTAIN AMENDMENTS TOo WEST BEN-

GAL INDUSTRIAL DIsPUTEs RULES AND

NOTIFICATIONS UNDER CoArL  MINEs

PROVIDENT FUND AND BONUS SCHEMES
ACT, ETC,

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): 1 beg to lay on the Table—

(1) (i) A copy of West Bengal
Notification No. 1582-LR."*
dated the 18th March, ’
1968, making certain °

amendments to the West
Bengal Industrial Disputes
Rules, 1958, under sub-
section (4) of section 38 of .
the Industrial Disputes Act,
1947, read with clause (c)
(iv) of the Proclamation
dated the 20th February,
1968, issued by the Presi-
dent in relation to the Statc
of West Bengal.

(ii) A statement sbowmg rea-
sons for delay in laying the
above Notification.

[Placed in Library. See No.
LT-2082/68]

(2) A copy each of the following
Notifications under Section TA



